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THE VICE.-CHAIRMAN (SHRI
AJIT P.X. JOGI): I shall now put the
motion moved by Shri Beni Prasad
Varma to vote.

The question is:

“That the Bill to provide for the
establishment of the Telecom
Regulatory Authority of India to
regulate the telecommunication
services, and for matters connected
therewith or incidental thereto, as
passed by Lok Sabha, be taken
into consideration.”

The motin was adopted.

THE. VICE-CHAIRMAN (SHRI
AJIT P.K. JOGI): We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2 to 40 were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI BENI PRASAD VARMA: Sir,
I move:

“That the Bill be passed.”
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The question was put and the motion
was adopted

The Aquaculture Authority Bill, 1997

THE VICE-CHAIRMAN  (SHRI
AJIT P.X. JOGI): Now we take up the
Agquaculture Authority Bill, 1997. Shri
Chaturanan Mishra to move for leave to
introduce the Aquaculture Authority
Bill, 1997.

THE MINISTER OF
AGRICULTURE (SHRI
CHATURANAN MISHRA): Sir, I beg
to move for leave to introducce the Bill
to provide for the establishment of an
Aquaculture Authority for regulating the
activities connected with aquaculture in
the coastal areas and for matters
connected  therewith or incidental
thereto.

The question was put and the motion was
adopted.

SHRI CHATURANAN
Sir, 1 introduce the Bill.

THE VICE-CHAIRMAN (SHRI
AIIT P.X. JOGI): Now, the Bill is
being taken up for consideration. Shri
Chaturanan Mishra to move a motion
for consideration of the Aquaculture
Authority Bill, 1997.

SHRI CHATURANAN MISHRA:
Sir, 1 beg to move:

“That the Bill to provide for the
establishemnt of an Aquaculture
Authority for regulating the

MISHRA:

activities . connected with
aquaculture in the coastal arcas
and for matters connected

therewith or incidental thereto be
taken into consideration.”
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to inspect acquaculture farms with a view
to  ascertaining their environmental
impact caused by aquaculture.
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to  prescribe  regulations for the
construction and operation of

aquaculture farms within the coastal
areas;
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to grant licences to aquaculture farms;
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to order removal or demolition of any
aquaculture farms which is causing
pollution after hearing the occupier of
the farm;
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perform such other functions as may be
prescribed.
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Section 12(2) says:—

“Notwithstanding anything
contained in subsection (1), a
person engaged in aquaculture
farming immediately before the
appointed day may continue to
carry on such activity without such
a licence for a period of six
months from that day and if he
makes an application for such
licence under this sub-section
within the said period of six
months, till the communication to
him of the order of the Authority
disposing of such application.”

[The Deputy Chairman in the
Chair.)
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The question was proposed.
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STATEMENTS BY MINISTER

Recent Incursion into Indian Territory in
Himachal Pradesh reglon, by the Chinese
army and the implications thereof
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Release of persons stlll under detention
under the erstwhile Terrorist and
Disruptive Actlvities 'Act 1987, which
lapsed on 23rd May, 1995
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THE MINISTER OF HOME
AFFAIRS (SHRI INDRAIJIT GUPTA):
Madam, as per your direction, 1 beg to
lay on the Table of the House a
statement on issues raised by hon.
Members regarding release of persons
who are still under detention under the
erstwhile Terrorist and Disruptive
Activities Act of 1987 which lapsed on
the 23rd May, 1995.

THE DEPUTY CHAIRMAN: Will it
be effective retrospectively or just from
today? So, copies of this statement
should also be distributed in both
languagtes, Hindi and English, so that
Memebrs can read it—copies of both, the
statement of the Defence Minister and
the Home Minister. Now, the discussion
on the Acquaculture Authority Bill, 1997
is open for discussion. )

THE AQUACULTURE AUTHORITY
BILL, 1997—Contd.

SHRI S.B. CHAVAN (Maharashtra):
Madam, have we waiyved all the rules?

THE DEPUTY CHAIRMAN: Today,
we have waived all the rules in view of
the plea which Chaturananji made and in
view of the people who are going to
suffer due to this. The House is being
very indulgent to do this and I thank on
behalf of everybody. I think, if we have
so many speakers, we won't be able to
finish it in one hour. So, I will have to
cut down names of speakers. Dr.
Gopalrao Patil.
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Mr. Vayalar Ravi, yon are also
speaking on this.

SHRI VAYALAR RAVIL: Yes,
Madam,

PROF. RAM KAPSE (Maharashtra):
Madam Deputy-Chairperson, today, hon.
Chaturanan Mishraji introduced a Bill,



